iN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

NEW BOMBAY BENCH. _QEEEL
57‘ Ne- 220182 N
Orig.A.No. /89 F.0., 27-3-89,

Bhim Sain Maul
. . Us,.

——

Union of India & 4 Others, .

Application for Taking Casd on Board to-day for

Urgent Hearing Lt

The aoplicant begs to.submit as under :-

1. That on 27-3-89, the ‘applicant has filed the
application U/5.19‘0f the Administrative Tribunals
Act, 1985, oraying for regularisation of his ssrvices

A M:f 6‘ aﬁ"cc v 9 Y %‘7 ad,lty 41 crre> %

reversion dt, 8-3~89,

2. The aoplicant has also prayed for interim
relief for grant of stay of the operation and imole-

mentation @f the said ord8r of reversion dt. 8-3-89,

3e 1t is, thsrefore , .necsssary that the case

e 7%0/6__

be taken on board to-day fﬁr oassingéiqterim order

by disposing with the supply of copies of application
to respondents for preventing the irrparable loss
that may be caused to the éoolicant.

PRAYER:- It is, therefore, prayed that the case be
faken on board to-day for urgent hearing for

grant of interim order in the matter.
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